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BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

 
O.A NO. 1277 OF 2024 

 

IN THE MATTER OF:  
 

VARUN GULATI                                    …APPLICANT                             

 
Versus 

 
CPCB & ORS                                  …RESPONDENTS 

 

 
 
REJOINDER ON BEHALF OF THE APPLICANT TO 

THE INSPECTION REPORT FILED BY JOINT 

COMMITTEE DATED 21.02.2025 
 

 
 

(FOR INDEX: - Kindly See Inside) 

 
 

 
 
 

New Delhi                                             
Dated.....04.2025 

FILED BY 

 

 
S.A ZAIDI & MANSI CHAHAL 

ADVOCATE 

CHAMBER NO- 7, TRISHUL TOWER 
KAUSHAMBHI, GHAZIABAD U.P 

(M):8377863559 

EMAIL: mansichahal104@gmail.com 
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marked as ANNEXURE A/3.  

5.   

FILED BY 
New Delhi                                            

Dated.....04.2025 

 
S.A ZAIDI & MANSI CHAHAL 

ADVOCATE 
CHAMBER NO- 7, TRISHUL TOWER 

KAUSHAMBHI, GHAZIABAD U.P 

(M):8377863559 
EMAIL: mansichahal104@gmail.com 
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BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

 
O.A NO. 1277 OF 2024 

 

IN THE MATTER OF:  
 

VARUN GULATI                                    …APPLICANT                             

 
Versus 

 
CPCB & ORS                                  …RESPONDENTS 

 

 
REJOINDER ON BEHALF OF THE APPLICANT TO 

THE INSPECTION REPORT FILED BY JOINT 

COMMITTEE DATED 21.02.2025 

 
MOST RESPECTFULLY SHOWETH: 

  

1. That the above captioned original application is 

pending for adjudication before this Honourable 

Tribunal and is coming up for hearing on 

02.05.2025. 

 

2. That the inspection report filed on behalf of the 

joint committee dated 21.02.2025 before this 

Honourable Tribunal is hereby contested as it is a 

totally vague and misleading report, and does not 

reflects the ground reality prevalent in Village 

Gamri, East Delhi. The joint committee report fails 
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to take into consideration the rampant and 

continuing pollution caused by the illegal 

industrial units operating in residential non-

conforming areas. 

 

3. That the applicant humbly submits that contrary 

to the findings of the inspection report, a large 

number of polluting units are still operating 

openly in the residential areas of Village Gamri, in 

violation of environmental norms and regulations. 

These units are involved in illegal polluting 

activities which generate hazardous emissions, 

severely affecting the health of residents. 

 

4. That it is worth mentioning here that prior to the 

inspection whenever being carried out by the 

Joint Committee, the local officials of the 

Municipal Corporation of Delhi (MCD) already 

inform the unit owners in advance about the 

proposed visit. As a result, the unit owners 

temporarily shut down their operations/ units, 
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lock their premises and vacate the area, thereby 

misleading the inspection team. This practice is 

routine and has led to a situation where during 

most inspections, units are either found locked or 

vacant. And afterwards when the inspections are 

over, the units re- starts their operations, and 

thus they are not traced.  

 

5. That moreover several polluting units, after 

knowing about the ongoing inspections, shift their 

units to new locations within the same vicinity of 

Village Gamri. Several times, the applicant 

approached the MCD to let them know about the 

new locations where those units gets shifted to 

get them inspected, but the MCD officials 

arbitrarily refuse to inspect those units, stating 

that they will only inspect those units that have 

been arrayed as respondents in the current 

proceedings. This practice continues even after 

the specific orders of this Honourable Tribunal 
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wherein it is directed to inspect all the illegal and 

polluting units operating in that area. This rigid 

and narrow approach is facilitating the continued 

illegal operation of such units and undermines the 

very purpose of the Tribunal’s directions. 

The Geo locations of the units operating 

illegally at new locations within village 

gamri are annexed herewith and marked as 

ANNEXURE A/1.  

 

6. That the applicant on 23.04.2025 even sent a 

mail to  MCD Commissioner, Member secretary of 

DPCC, Chairman DPCC, Member secretary of 

CPCB, NMCG requesting them to take action 

against the MCD official namely Sh. Birender 

(Licensing Inspector), MCD east zone stating that 

despite applicant’s repeated request, the said 

official has denied to inspect the unit despite 

Honourable tribunal clear directions, but none of 

the authorities responded.  

107



8 
 

The True Copy of the Mail sent by the 

applicant dated 23.04.2025 to MCD 

Commissioner, Member Secretary of DPCC, 

Chairman DPCC, Member Secretary of CPCB, 

NMCG is annexed herewith and marked as 

ANNEXURE A/2.   

 

7. That it is worth mentioning here that recently a 

joint rescue operation was conducted on 

19.03.2025 by the joint team of representatives 

of Revenue Department (SDM Seelampur), 

Department of Labour, Delhi Police, BSES, DCPU 

(District North East) and NGOs- Bachpan Bachao 

Andolan, Basik Foundation and Bal Vikas in the 

area of Village Gamri which led to the rescue of 

39 child labourers from units operating within 

Village Gamri. This clearly demonstrates that the 

units continue to operate illegally and are 

engaging in egregious violations of laws and 

rights, in addition to causing environmental harm. 
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The True Copy of the letter dated 19.03.2025 

issued by SDM Seelampur regarding child 

rescue operation from village Gamri is 

annexed herewith and marked as ANNEXURE 

A/3.  

 

8. That rampant electricity theft by these units is 

another grave issue which further corroborates 

their illegal operation. BSES has already 

confirmed regular instances of electricity theft in 

the area by the illegal units.  

 

9. That the role of local MCD officials in shielding 

these illegal unit owners raises serious concerns 

for malafide intentions. Their deliberate inaction 

and manipulation of inspections is allowing the 

industrial units to operate with impunity and 

continue to pose a serious environmental and 

health hazard to the residents. 
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10. The Applicant herein prays from this 

Honourable tribunal for urgent and stringent 

action against all illegal and polluting industrial 

units operating in residential areas of Village 

Gamri and for initiation of appropriate 

proceedings against the concerned erroneous 

local MCD officials who are in connivance with the 

unit owners and are continuously shielding them, 

at the cost of the environment and public health. 

 

11. That the present rejoinder is being made bonafide 

in the interest of Justice.  

 

Applicant 

Through 
Dated:….04.2025 

New Delhi   

 
S.A. ZAIDI & MANSI CHAHAL  

Advocates  
Chamber No-7, Trishul Tower 

Kaushambi, Ghaziabad, U.P  
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ANNEXURE A/1                            13 

THE GEO LOCATIONS OF THE UNITS OPERATING 

ILLEGALLY AT NEW LOCATIONS WITHIN VILLAGE GAMRI 
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